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ihey were also sanctioned, although

they had defaulted to pay back their
first loans.

Surr A. C. GUHA: I have no such
information with me, But if the hon.
Member gives me any instances, I
will look into the matter.

SHrI KANHAIYALAL D, VAIDYA:;
May I know the names of the com-
panies?

Mr. CHAIRMAN:  Seventy-nine
names? They need not be read.

SurvEys For OiL Derosits 1IN WEST
BENGAL

*336. SHRI M. GOVINDA REDDY:
Will the Minister for NATURAL
RESOURCES AND SCIENTIFIC RESEARCH
be pleased to state:

(a) whether under the Indo-Stanvac
Petroleum Project, surveys for oil
.deposits in West Bengal have been
carried out;

tb) if so, what are the results; and
(¢) who will do the exploitation of
-otl?

Tue DEPUTY MINISTER ror EDU-
CATION (Dr. K. L, SHRmMALI): (a)
‘Surveys are being carried out,

{(by It is too early to say what the
results are.

(¢) Standard Vacuum Oil Company,

subject to the terms of the agree-
ment.
Surr M. GOVINDA REDDY: May

I know whether a copy of the Agree-
ment is placed on the Table of the
FHouse?

vr. K. L, SHRIMALI: No.

SHRI M., GOVINDA REDDY: What
was the condition with regard to
tnanagement?

Dr. K. L. SHRIMALI: The manage-
ment is exclusively with the S.V.0.C.
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Surt M. GOVINDA REDDY: May
I know whether the Government would
consider placing the agreement on the
Table of the House?

Dr. K. L. SHRIMALI: No.
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Surr B. C. GHOSE: Inasmuch as
cepies of other agreements have been
Placed on the Table of the House in
the Parliament Library, what is the
objection to acquainting Members of
Parliament with the terms of the
agreement with this Company?

Dr. K. L. SHRIMALI: It is not in
public interest to place this Agree-
ment on the Table of the House.

Surr B, C. GHOSE: 1Is the Agree-
ment completed? Or is it the hon.

+Hindi transliteration.
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Minister’s contention that the Agree-
ment cannot be placed because it has
not been finalized? I should like to
know what is the particular difference
in regard to this agreement that it
cannot be placed on the Table of the
House.

Dr. K. L. SHRIMALI: I am unable
to place the whole agreement on the
Table of the House because it is not
In public interest.

Suri B. C. GHOSE: Has the agree-
ment been finalized?

Dr. K. L. SHRIMALI: Yes.
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4 [NUMBER OF DEAF anD DumMs 1IN INDIA

*337. SHrRimATI  SAVITRY DEVI
NIGAM: Will the Minister for
EpucrTION be pleased to state:

(a) the year in which the correct
figures relating to the number of the
deaf and dumb in the country were
collected;

(b) whether the item of taking
down their number was included in
the last census; and

[ 8 SEP. 1955 ]
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(¢) the total number of the deat
and dumb in India at present?]
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+[Tue DEPUTY MINISTER ror
EDUCATION (Dr. K. L. SHRIMALI):
(a) No survey has yet been carried
out.

(b) No.

(¢) It is estimated to be approxi-
mately 7,00,000.] ¢
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+English translation.



